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[Mr. Speaker] hhShri Reja Kulkerni will continue
’ — speech, 1§ hours js allotted for
Committee, namely this. Five minutes for each wil] be

Shri Achal Singh, Shri Tarodekar quite sufficient. It will be guillotined
Venkatarao Babarao, Shri Bhagirath after 1 hours, Everybody who
Bhanwar, Shri Biren Engti, Shri Brij- happens to be standing will be
raj Singh, shri V. Shanker Giri, Shri-  guillotined!
mati Marjorie Godfrey, Shri Anna-
saheb Gothkhinde, Shri Madhuryya Now, Shri Raja Kulkarni—Is he
Haldar, Shri M. M, Joseph, Kumari standing anywhere? No. Absent
Remh Kuzarl, Sul yTsiram  Now, Shri Mohapatra '
Dashral amble, Shri M. Katha-
K. Kotrashetts Strinan St A SHRI SHYAM SUNDER MOHAPA-
" y " TRA (Balasore): Mr. Speaker, Sir, this
mikanthamma, Shri Lalji Bhai s
Shri Kumar Majhi, Shri mat-’ Bill is intended to create a Fund for
ram Rajaram Manhar, Shri Mura. helping the exploration of oil as also
soi  Maran, Shri Prasanbhai helping the petro-chemical and other
Mehta, Shri Moh i Yusuf, allied industries. It will also help the
Shrt N’[ ohan Swarup, Shri Muham. x:ea;ci: and development activities in
med Sheriff, Shri Balakrishna ° 06
Venkanna Naik, Shri G. L. Nanda,
Shri Tarkeshwar Pandey, Shri India is in vory great need of crude
Prabodh Chandra, Shri Ram Surat ©il. In 1872, India imported aboul 63
Prasad, Shrimati Maya Ray, Shri Per cent of its total crude oil require-
M. Ram Gopal Reddy, Shri Ajit Ments amounting to Rs. 200 crores.
Kumar Saha, Shri Sangliana, Shri 10 1873 it went up to Rs. 500 crores
Chandra Shekhar Singh, Shri Shan. ©0Dd our estimation is that in 1978, it
kar Dayal Singh, Shri K. Subra- Wil be in the neighbourhooed of
velu, Shri R. V. Swaminathan, RS. gmu crores. In 1984, it will reach
Shri Chandra Bhal Mani Tiwari, & fabulous dimension,
Shri P. Venkatasubbaiah, and Dr.

Karan Singh, ‘Mr. Borooah, the hon. Minister has
decided 1o bring thiz Bill in order to
The motion was adopted. help exploration and also to increase
India's potential for the production of

—_— crude.

13.0 hrs. In this connection I would like to
’ point out that the Malaviya Committee

OIL INDUSTRY (DEVELOPMENT) had already decided to go in for more
BILL—Contd. and more exploration of oil.

MR. SPEAKER: We take up fur- India’s demand is more for crude.
ther consideration of the following We should have more and more explo-
motion moved by Shri Dev Kanta ration in this field. The Arab world,
Borooah on the 6th August, 1874, because of its oil reserve, have become
namely: — 80 rich that probably they have the

strength to purchase the entire world
So, what we have to do is to go for

“That the Bill to provide for the
establishment of a Board for the intensive exploration to ring out crude.
development of ofl industry and for The whole world is suffering today
that purpose 10 levy 3 duty of ex- from energy crisis. The money which

crude oil and natural gas the honm Minister will get from
India should be
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Bir, Dr., Bhabha, the great scientist,
twenty years ago had sald;

“The world energy problem would
be solved 1f a method could be found
for generating electricity from the
energy released from thermonuclear
fusion ”

Fusion research 18 something on which
America 18 now trying Not only
America but many other developed
countries are also tryying to get away
from the problems of petrol and are
trying to evolve some other means by
which they cannot do away with this
menace.

Sir I appem to the hon Minister
with all dynamism at his command to
evolve this tund for research and ex-
ploration which may lead to the solu-
tion of this problem in crude oil Sir
exploration and its development 1s
something and aiding chemueal and
other 1industries 1s another thing I
am trymng to suggest what the people
in some countries did before the Second
World wa: In Germany and In
Japan—Hitler in Germany and Tozo in
Japan—they had gone 1n for the liqud
fuel from the coal This was the
poelicy of Japan, where Japanese
thought of exploiting coal for liquad
fuel You know Sir that Japan

had conquereq Manchuria—I am
not trymng to support the policy
of the Fascists but I am

only trymmg to hint at a pomnt
that wath the coal research that we
have in our country, we can probably
gomn for the hquid fuel as they did
We too can go in for the coal-based 1n-
dustries and also for the ptroleum-
baseq industries In USA, USSR
and China, they have 80 per cent of
the coal reserves of the whole world
where they have started thinking in
this way So, India, with all the re-
search and development that we have
in the o1l exploration we can go m
for the production of fuel oil from
coal We have to change our athitude
in this regard

We should try to solve the crude
problemh sy much as we can. Iraq i

1808 (SAKA)  Oil Industry

(Develop ) Bill

one of the intimate Inends in the
Arab world They have assured us to
help us as far as they can to meet the
requirements of crude o1l of this coun-
try Dr Khena, Secretary-General of
the OPEC came to India and bad a
long discussion with our hon Minister,
8hr1 Borooah He had assured us to
help ug to the hmit posmble But, we
are not aware of the extent upto which
we have been helped My own sub-
mission 18 that if we go in for the ex-
ploration of crude, I think India has
iarge reserves we can probably tide-
over the petroleum crisis and with the
funds at our disposal we can help the
saientists and can also help achieving
the technical know-how bv our Indian
Engineers They will be able to fetch
more and more crude oil

F1.3

My last submission 1s that sde hy
side with the exploration that we do,
we should also make an attempt as to
how to get over the energy crisis The
hon Minister may kindly ponder over
this as to whether we can lay stress on
manufacture of hqud fuel so that, in.
stead of depending on more and more
petroleum based industries we can
switch over to a large extent towards
the coa! based industries

off wawy savr(wERw) WA
wger & aw gawr (fawra) fadas
&1 4T HTATR |

oror e Ui & famg dragy -
wwaT § | A9 wrw wiew gEETT O
IEEY Y ) AW W R Subr-uEY U
qAT ¥ o & fag wervwe | FORTT
FY LW T qGT AN ¥ §Y wwwAy
wifggaraiceafmg oreR ¥ fawre
woraifgg uT feg aoered g Y e
o frmr ¥ dwawe 1 shfa ¥ aw
wam & fawre & fog ow quw o
T AW AY ST T QR fearar )
TN 48 ¥R U WY o gt o
areafawat ag § fs gama wY 700 ¥R
90 wwE e ¥ et few @A &
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(o wwwTg wE™)

T 3w ¥ 39 3G Wi e
IJearRY ¥ fawrw ¥ wravawar 8 ) fe
qu% A% IGhT fawrw AR T WY
wTavTEaT & & agwa @ g ) gw
Fgqar W feqr o ¥ @ &
fagma W g1 g ® o
g & feqr srar arare §T
& 9% qarT oy A s e AR
TN Y v TRy & | wfrsm i adt
fogre A @ fewd a1 faoEt
faermald s faste @1 sqqTe
fawra AR forerr fasra avd @ 9T
qA% A &) TqrqAT F7 aTr fafww
AFTEGT GO AT I | BT F gW AT
Yo g ) fox oy w@ owew |
T® AT 9T FT QT | FANFIE
ag sl 8 9rEd )

TR W A 3 3O fawrw wYNR
aga + = fear mar & wafeg gaw
s s fadiy sare 3 ) saEwar
¢ 1 I ga® foq 37 @O FEEQ
FT TTAVIFATR | 30 ¥ AAG QA WrT & Er
wfaw 2eq woerv § formg wrar 3y oy @
T HTH I AAT ¥ forar o § @y ¥
T Yok AN T Q7 Trord e g TEAT
¢ 1S eaArE e Arary ¥ fag gAT
wraTd 1 39 THT Tg g aw ¥ wfw
Taet &7 aaa fear mar ar el wEw
I {3 A FB A § ey
arr & @ W #€ 7w Wy II7Q Mg
o 7§ W w4 % o7 fegron
<gr & 1 vafag 331 fgaa & e ogr ey
w4 gt & T XIS 7 YO Arwr g
Y GFNIYAT S TRT TTHAS T BT AT
g 1 g 2l g Wy WAt R owr &
war g Idt Uy ¥ fawrw 1§ wfay
T forgr o & el gek U 9w g
Tugd WAk § 1 g Fadawer awdy

w<h gu ur et § et o AT
GRAT TT ST 3 K FAU L

ot gro om dvarw ¥ (Froma-
arz) | weww AT TZ AT WA
A I T WA SER A N F
AAATATGAT dg foEw amed amvar
o7 T & 1| WY W WY g1 T & SEwy
sy @ w7 wfaq ag fear o @r
& T EER I AT AT AT /FAT
¥ sy wmgan g o o fafedt  r ace
¥ Aol & oy Y ey g 7 gt aw
axé &7 areqE § Wy fer FRT AT @I
fir 3w AT g gy wrfgy ar gwk avd
7@y g Trfgn BT ag Far are a9 &Y
w1 w%7d § 7§ Omarg ars w1 foar
wferarcgd sav sferar fafaedy s Y
T8 & | 7 Fgar e g Fr o fafaedt
T Y83 21T 2 94w | seaT Wt @y
w7 g7 wiawre 7@ g & Afwyan
& Y7 a7 KT I I v
A i wd gae-F hgee w aTA & frg
g SMATIIGTIFTH T8 galAm
& FgT aTgarg fEararg aman amear
39T agd waraT Gar fEae @ s g

are #Y Y A fa & faqg agy
a8 FATAT AT @1 & IR OF q4A7
AATERT T@T AT WTE | I FIA A /AT
T ARTERRT KT st wrq wlm w7
wgA & 7 F wrowy qavay wEar g faw
fa7 & AaT 1 Fega=fer ayy & da m
34 far & Ay oY Frrsrar 18 7 g7 gak faw
Fgrgfagy wifew & 3793 froiqt #7 qar
SR Ci kS ERES e R L T 1R
FATA AR A QEr wEy W deT graa ¥
AT ® FFEIT HT GUT G ¥ (AT
graward | Lok gy AT H Fopafea
w1 4 & fag g s adrer wfema T
sl emamgr & g @ w
AT W A wgfie g W & A9



29

Industry  BHADRA 15, 4006 (SAKA)  Oil Industry
(gfomn Bill (Develop.) Bill
arar ey aQqfra g AT ST AT § | ST e e g

& o fdY ot g% 3faa &7 wraaY
wrq ad Ay gadr gfaadi & v A

& gty

g A A9 7 OF Hgraw & s g™

T ot £y g T wigy € ¥

aATE A AR FT 74T | AY AT /AT

are W g § 1 gafag AT

f& Agaamdy sTh WY oY qa< & -

A2 fee Y Har ArgT § g vAWT IT

wedtfo | daewr dar dargr ardfag

AfET waaE & ITH TR w W

ar u® & @ v dar &Y i | A

#Y ForeaardY wraer qame T #1 g,

IGHT FTR AT &7 NS0T 9313 57 4

T | HTIRT WITad ¥ OF gar 97

Y & fF STTFT wrfee w@& 1 799

¥ qHl O WIBT EY AT § | W9A IZT

Y WA F AATATET fPaT §, agA @

A wY TAEz AT Grazfward, & s
ATFAT § W TE T AT AqT AW &

A Td F AR W AT QAT W FA

RN & 7 WY T TH ZIRE A FITHY

AsqdY , nrfadve BT g TH IR

R A AYE Farg Wt Ay aga &

Ay wrar wAY O Wy gTA agd ¥

TN Y IS TR § | 1A 4 &

T T AT, YR AT TIT @AE,

[T ReAY AT AYATAY $TF §F 91T A1
Tazwr w34 aY aga wesr gy 7w
¥ & ard AE dar &) wigd wiT A oY
FIH WY FIAT NgT 48 TIT TG
W g W |

oft wy fowd: (amar) . wsqe
wvea, ¥F fadaw &) ger woqar
¥ 98 ¥ ¥ dyrfaw fr0w B T
A N v ffc ¢, sl
e N awE, o F e g v qe

cariw & forg, @ & forg v fadaw
N e o @ ar i g ¥ wgma
grar Y fir A £ @Yy oF dar fa@y
¢ 5 fora & frema & s it @
qear § | AT A fr T wIET £
ad) faeram & w1 farga smorfer gfie-
Fdl § HACEH FTHA A9 7T AT
¢ 5 sararfes Y)Y 9° aF &m Y
Iatm | zFfT A ¥ AwAw saw
GEERAT G3 KT FE7AT AYAT G
¥ w4t FfFa sy & qF A gaw
FY 87 & HeT7 AUV | R ArAAT g foF 3T-
arfer faamT ¥ 39T qre Gxe RwT
FT TATH FH AL O | W X WIT &
wgwa g 1 AT g A &1 AErE gy AiEy
7§ ¥7 AT & e aw wr geedt oy
w5 Fraar 3o & fawra & fag
wrafraa sam & fasre & fag g wadY
A4 WET  SAMCA | FE GEATT FUN
TEY F3T , WY T T fawrr gAY AN
YA FAT A4Y FAT F FIH 60T F
R9TH FT AT WA AT, FAT AT
ary w1 w1 oy a9’ gafre 5w ¥ at
# o TeAREH A AW | aedgrae
fara w7 ag wrarcd | gafoe wer A O
gafaar ® WX waw  Gagwrind
a% 3q &1 Hifaw &

0 arer 4g § e AR AN qdqT O
¥aa adm E fr alalw o srew
farearc g | 9t ot fagas g @A
WTAT 8, 56 7@ A Y & 2w grg Q% WA
fref aw gt & o & Y & Fyeant
¥ grAT 7EY 19 afan A arwwr
QEET TET FLAT | WEA WA, YT WIA-
17 FHEY T GYo gTo Yo Hre & AR
Fuferforfrvadrwgr §.a
a7 & fewfwi sy Rarmr g 9e &
55% WVAT XYW\ AT AT TR
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“ONGC is burdened with a large

army of unproductive or less pro-
ductive labour, This is a serious
problem, Government should take
steps to absorb a part of the surplus
labour force in some new industry.”
W T, ey g fam
¥ o Lpedie wY ot § oY ord ot e
oA ey e fsear @ wrden
QX 5,10 g F77 wIX & A7 fiRcow
AT FATe a7 vt W IARY g
afers gromard | aE AT STV a7y
& w0

%9 & &g /19 ¥ Fmnadreraor £y
e At TG EATE (8 A
FHelY wEew ¥ 8 wrerw faar qr, 8
e § 5 agafawaa i 47 & ow ge-
wra g€ At LRI 7 ofcww FET Y-
e fedt méfafaeet & amg, Wik =9
99 UF P QEATLOR W IAET
WTAT g1, WX 77 37 H Ter fF frnmgTd
Y & AT F WTAT F S A &
wwfaly ? Ar SR o AT NI AT
qyger fs =g wr foenad ¥
feaar  fewEad  ardow g av
fecdy qrew fafaeet & =g Al
forwrer QYW & g a8 wvaTee fean e
o &g ¥ 2afww S A F W
ag oy w8 o F e s
& ¥ T & e & ST 9 AT T
3 o g § R W wTr AelY AgieT
W A fEgg FarT ¥ §B Quet
! E R A FOR A TITE
awdt § 1 qafon 9w w1 W FygETE
e g |

oo & o &Y ey F wgAr s g e
ara g dar &, eahfasy, difers
T & qr ¥ wregwra Oy dewn &,
gkt ¥ amd st § ) ¥ aw
g wrd) o fis 39 ¥ go'wnlr gk & WiT

rzerst S g @ wrr mif v R
oY et e & v g fenw
Ty “rrcenTe” €« feafr § Wik
1 WETAT $T o ATRTIRT WA AN
Y 9T T AW Wy AT wWRaEr o
v A0 & e gy argat ? gy amal &
FAT WAL HAY ALV AFTH ITHA A G
& arard g8 |

SHRI VISHWANATH PRATAP
SINGH (Phulpur): This Bill seeks to
create a Board under cl. 3 which will
have under clause 15 funds raised by
cess on crude oil and natural gas at
its disposal. Under cl. 6, the Bill en-
visages the rendering of flnancial and
other assistance for the proper de-
velopment of the oil industry. Sir, we
ecannot have a policy of assistance un-
til we have a policy of oil exploration,
for we will not know whom to help for
what.

The present situation is really grave.
The known ofl reserves found in this
country so far are 175 million tonnes
out of which we have already consum-
ed 60 million tonnes. The remaining
we have are 115 million tonnes, By
the end of the decade, we will be
needing 40 million tonnes per annum.
That means we will have reserves for
not more than 2—2} years on the basis
of present known reserves. This re-
quires vigorous efforts of oil explora-
tion.

We have 26 sedimentary basing in
this country out of which we have cast
away 11, four on the ground that they
are frech water basins and seven on the
ground that they are old and ancient
basins and oil may have seeped and
evaporated out of them. Our drills
have not touched any of these basins.
Out of 15 basins of marine origin and
tertiary age, we have explored
seven and that too mainly anti-clinal
structures. Of these, only 2 have been
commercielly profitabls, n
Cambay and Assam. 1 do not sav
that anti-clinal structures be
given up. They are very productiver
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structures. But in China, recently,
fresh water basins have yelded very
promising results, and there 1s no
reason why should we not also take up
and explore such sources We cannot
Just condemn them to scrap

For this, as has been suggesied by
the Review Committee, we should have
an nter-basin policy supported by
basic data collection Our strategy
should suit each basin and should be
oriented to itg geology, geophysics and
its natural structure For this, we
need basic data There hag been a
gross neglect of basic data collection
The Review Committee has said that
the ‘collection and interpretation of
very basic data have been neglected
in the ONGC which makes 1t extreme-
ly difficult to present any postulates’
Obviously, we do not have basic data
for a sound policy

As has been pomnted out for seismic
survey of Bombay High we had
to rely on foreign couniries Even to-day
we do not have a seismic survey
vessel though 1t mghi have been
ordered. we do not possess 1t even to-
day If we are to rely for the survey
of such basic sirategic resources on
countries abroad 1t 1s a sad state of
affairs A vigorous effort should be
made for data collection The ONGC
hday been biassed towards the seismic
dala Data on gravity measurements
and other relevant data have not been
given their due importance

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K
BOROOAH) What kind of data®

SHR] VISHWANATH PRATAP
SINGH One should have magnetic
data and refraction data and other
data in respect of thuis Not only has
such daia not been obtained but many
siles have been released without pro-
Per data just because drills had arriv-
ed Faalitles for data collection have
ttiiﬂ?:. matched with the arrival of

It is mot only essentlal that we
_{%mmmwmum
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we extract 1t After striking ofl i1f wedo
not properly extract it, we may run
the whole fleld In Ankleshwar ffty
wells have gone dry m the last year
Two wells are drying every month,
We are pummng water at the periphery
of Ankleshwar fileds so that oil may
rise in the centre and we may pump
it out Some geologisis suspect that the
pumped water, unfoitunatelv 1s run-
ning 1n some rock structures faster
than oil 1tself and thus is blocking the
ol It 1s a serious thing because we
propose to do the same treatment In
Rudrasagar and Nawagaum oil flelds
We are compelled to fall back to the
basic thing—deeper study of basic
data of our o1l fields

In Nawagaum and Kalol not the
high paraffin content 1s blocking our
o1l supply pipes but we are faced with
the cmlling reahzation that in many
wells the core tubings have not 1n
many of the wells reached the produc-
tive layers That 1s the cause of in-
sufficient o1l supply To add to it
they have developed leakages
In Tarapur there wag leakage
It 1s lucky we have siruck the
Lme structure m Bombay High
these are the most high yelding
structures But the lime sione
1s structurally weak and 1t may
develop leakage We have to develop
{he necessary cement and the technolo-
gy 1n our country so that we may be
able to deal with such problems

In Ankleshwar ten lakh tonnes of
gas per day 1s obtained Most of it 18
used for fertihser and power produc-
tion Yet there is scope By sending
it to Baroda for commercal and

domestic use

1 should Like the hon Mimster to
keep these points in mind In the
end I welcome this Bill as it 1s ex-
pressive of & new awareness of the
problems I hope under the dynamic
leadership of our Minister we will
evolve a flexible and dynamac policy
of oll exploration that will meet the
challenges shead.
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w1 wATas A (TARTR) cwea
warzg, g Wt faw &w fam & 90,
TH T IS W AN &) 9§ qear
£ AT TR AT H TFA f‘”ﬁ‘% f'-f #ifE
5 aCrET A1 OF o7 g # fow Y
38 ¥ waw 2o ¥ anferw o @t &
faq g¥ sutar dgaa AT e, sefay
T AR AT € | W sReE T e
=&t AT, a1 TAFT WIH 99§ TgEan
F Eal 1 AT &1 AT A8 9T 1 qg
oF: gga ér arawee feafa | g v
FEdr TETE AT ATEd 9HT &7 FEmI
AFT T & RO 9T F7 ST & GA1 A7
TUAT & WL BH ¥ GTH 57 TR 60
4T T & FT AT 67 75 997 fqar
g7 s1s".fz"rgﬁtra"rﬁf‘mmamrwm%q
TR T e ¥y ey Aq AT
TF T €07 | 48 O& A1 a«( | ST

AT FT far Fgf vt 3 1feraw fae sFar

& =7 faw qve & Sifeae a7 geonad
A I AT cu g A 3lw g 7
1€ H W @17 9¢ F@; AGT E1T & S
for g % g a% 21 o1 feT ww H

Aoy g § Wi = &1 We—
FIfTar &7 § | 78 & T2 T o Ay Ave
TG e A omTE FfFg Ao TwE
adi A7 5% &7 W wTedR W av |
T urRdsy 4Ey A ¥ F fr oqua §
ZR T T | A FY qgT 9o faar w47 ;i
IT F AT Iy #Y =T 9% feqar wav
fifrara® ¥ T2t 91 zoew 3
& g

ot J|PrA O AT H A A
ag fagd

4T T @ HIX 7
ar et Ak fafeed & svals @
FHET AT § S AT AYHA FT &7

13.33 hrs.

Bill

IR 2127 I & FW@R qAT
H 2 20 oA AQWMT &1 ¥ 39T
fafiwd M ot =¢F wiw & & w7
T SH & [agM AT SId2 R g fasr
= fFd: 2z ® @ T Uar FTE
gdr 21w ar St =g fafaed or
ANE &, SH & FATGRAATE | SHET &aer
W & oz aw w7 9o g 5 oo
fasm F=m oz, ¥= o™ & faam
FfrudradaaT sz E sy ame
FT A AT W IUT GRAT FT A1 21
STONT | SwaT & d7 W™ 981 & o
afaw =x A1 § wa £1E safawt oy
giafafa <& w@q =17 ofr @ @
HTET. &1 wodr AT F AwwH F HAT
ST @ | A W A P afaw £
SO UVE § U SH A1E HogH 4T
Sfafate i «gf waq 170 2a@ g 3
Ae =T T & @ U0 SadY aqna 2,
T aTaM T sl gaT e AN &9 &
SHTET gy AT F14T 2 TWifE Av Ay 73
A & 51 fe7 ag & frow 9t &
T HATAT 2

[MR. DEPUTY SPEAKER in the Chair]

7" gz g & =), 9=, =
TEH TA AF1 2T TCE TET g1 TG 4,
ar 7@ I o g gE F 9T @)
fiarame & "R &7 78 ¥ AT F 47
W@ 4 fo T g QSR =38
sToa | FAfan IEEa & aw o
29T | wrw {2oeft wgT ¥ & =& afew
fegram & o fgeal § T Iferaw &
WIT TGH F FW FIT [IE 9T @@
Tt & o7 S aT HeeT g 0%
g &1 swa (e afafafa 1 o0 918
¥ 7@ R AAR AgY g, FifE 71g7 o7
T ATIHT TYAT gF W7 AT TETC FT
& fesa @) sefag 7 @ o
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sifast & sfaf«fa ®1 g8 ale 7 w7
LT AT 7 I suwrEr & Sfafwiy
F T¥ H ST WIT AT AT AT
SEFRET a7 arq Amng g 4
g Eu AeTan, fom sy o e &
& &= & wmfew-—wisw € AT 7gw
fag—a mzer 2. S5 FT &1 WIS O H
TN | €5 S BT WA GERT AT 75T 2 |
48 T TG =7 SI-a7 {gvgRa A
"I AW 54T § a= SO & [ &
“RTH 9T HTG ¥ S | I BT S TG A
fow ¥ fomr ? AR ST ESFF
o H17T 9 OFT &5Ea & o 78 TgT &
HISTES A1 Fgeed! |

Y qx4t s €A FT AW wrEAE—
i a® AT AIET ET IgEINE |

Wt wAgas fesr: 91 I ETIT
4T TFHr stfen-wfsw g ¢ S&&
wATET A7 q@ IAE T w9 5" F
fagi, wwa €7 weEa wTRF 2T
wra 7§ A7 fAga faam =7t A
& AW =& g afes ol & 35
faviast g7 W ? g Ae@( wgiw =i 2y

Bgier ST FEIw TRTIOE T T KR AT
U TGF R E T wga G0 g
-£ T G T FT A ArHIT 4T 8T

2\ wa wag 2wl g7 7 fodt ar =%
wAg FRAT & @ AT A8 q2XE oA
=Er 97 for 3% 9w & e g% werd
F & ged rw & T & ood
TH E &0 H7E U1 W AWl A SF 7
FE 97 TT-—A74 2 U F uE,
Wi e §—fa g7 ®a wawr Ao
TEY g1 T W SRW FA A
HEFT T AT 76T O G5 TS 0g 1
AT WY T W 9 AR S6q 87 &
" gromy &y =Ry ofr | fgegra W any
¥ 9@ AW aqig g wal WA W
fareft awfaar fggraw @ar
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fegeam & =gl &1 oo T §
17 SAH! AU FaA H FIAT AT AT
Ffr= wreT F18 q7ow € A FTEe
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T 48 FANT T9F ¥ I35 AT
o }E § G & a0 91 THE qfow
75 Fv f5 ASre ¥ Foaer e daT
ot 3, 9 w7 & "gs £ 0ET
G § a0 [T SiA § Tn f4% AW
A TR AT & {AC 97 H A AT
oy ¥ faw W & @Al ¥ oA
T § W aTH F1 5w 930 *1 feadr
fo7. oft Tt 77 a7 @A 21 48 FUE
& &35 A0 T A4T A0 F ALY I}
feadt sz a7 eifsw am AT 7T 77
3. foume 2 wme &1 gEA F1 209
WY &< T §, 97 § 61 Fgar Trearg |

TR A< &gr ar ¢ fa areg &
Fga & 9w & R¢ g fLeneads &7
WY T FTIT 2T A AT qwr =of
SHET AT T I TG TTATE |
FEAHT & FHT A ATH AT g | 0qAq
#Y ST Wy WIST § qg7 T T AEr
g1 <@ & | FUT4F aa &% W= w&l gr
SE TF A9 Aadrd wgl Wi owiar §
AR a1 gt AT ETE Hay qgi I3
FIA gl @l AT A FE7q o (6¢ 7
HH2T Ga® ST A9 fEaET FF AT
g 9z & & o # ag &) W 7 7
qTaT 3 | WRE § ST Wiy qqT W g,
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ot wAnwe faw:

W § 39 fosr #y g ogdE ¥
FHEE §T FT@WT @IHA & fow &
qrdt w§ o | 35 T A o & e A
FRRE fAgeT 1 Ow w1 {S WA
TART AT A% TN wgY N 9 q® Al
WRIICY siav Fgi ¥ A T WA @A
ar AT AN &7 O AT W AT
T FH FAT W QT JaA? I7 Hrg
daw [afiret agr o7 FT IwaT STEH
A8 AT & ? wodr edTle ®7 57
vy & fre fggeam #i wW AwoT &
WY 49T AT Wgq &1 9 aq &
®gW % a7 5aH T 48 TIE F TFY
Frarfargarav s s Wi 53

MR. DEPUTY-SPEAKER: I am told
there has been an earlier decision that
only 1-1/2 hours should be allotted
for this Bill. At the end of that time,
I will act as the hatchet man and
apply the guillotine. If I use that
faithfully, I think I will have to guil-
lotine the Minister himself. We have
already taken 40 minutes. We will
try our best to accommodate as many
members as possible, if each one of
you take five minutes each.

SHRI VASANT SATHE (Akola):
Sir, firstly I would like to know whe-
ther the 01l Development Board which
we are going to create is a super
body holding company like SAIL. To-
day we already have the IOC, the
ONGC, the Assam Oil Company and
the various companies that we have
taken over. The new Board which
we are going to establish with huge
funda at its disposal, what type of
Board is it going to be? Is it a hold-
ing company?

The original idea of the Malaviya
Committee was that oil exploration
hag to be given great importance and
priority. As it is, today there is a
gap of 14 million tonnes w‘hlchYe
are importing. If we have to curtail
imports, we must make maximum

efforts to find oil internally, At pre-
sent from a reserve of about 130 mil-
lion tonnes we are extracting 7-1/2
million tonnes. On that ratio, we
need a reserve of 220 million tonnes
to extract 14 million tonnes. All our
energies and resources will have to
be concentrated on oil exploration.

But, that does not appear to be the
specific task of thizs Board, because
you have deflned ‘“oil industry” to
mean not only exploration but also
refining, processing, transportation,
storage, handling, marketing, mineral
o1l production, the production of fer-
tilizers. and petro-chemicals and all
activities directly and indirectly con-
nected therewith. For all this the
money that you are going to give will
be sufficient. So, in the Board that
that you are going to create there will
be forces which will try to pull in dif-
ferent directions and try to divert the
money that you are going to give for
various purposes.

What will be the result? You will
create capacity in the Mathura Refi-
nery, the pipchines, fertilizer plants
and so on while your oil exploration
will be starved by the very inherent
incapacity to give so much attention
by the Board. Since you will not
have sufficient oil internally, these
very interests will pressurize you for
import of more crude and we will
again be subservient. This is my fear
because of the past experience.

Kindly see the composition of the
Board. Since the Minster is not ac-
countable, he should not be associat-
ed with it.

SHRI D. K. BOROOAH: The Minis-
ter is accountable. Why not?

SHRI VASANT SATHE: You gay
that the Public Accounts Committee
will examine it, the reports will be
placed before the House and ﬂ:le
Comptroller and Auditor-General will
audit the accounts. We know the fate
of the reports of many boards which
are presented to the House, Who will
manage this Board? This Board will
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pe managed entirely by the bureau-
crats. The Chairman of the Board is
going to be a bureaucrat as also the
others, I have nothing against the
bureaucrats. They are excellent peo-
ple for administrative tasks. But we
should not use these bureaucrats in
an area where technical knowledge
and expertise are required. Have you
ever said that the Chairman of the
Board will be a technocrat? Have
you ever said that the technocrat will
choose his colleagues? In the entire
Board out of 13 members 11 are bu-
reaucrats. Out of the two one will
represent labour. Even in that case
it 'is nomination and not election. I
can understand an election. I do not
know how vou are going to select
him. When there is nomination there
is bound to be some conflict.

I would say that more attention
should have been given to explora-
ticn. Why not think in terms of coal.
which can be used for making syn-
thetic crude? You have got tremen-
dous resources of coal. Can this
money be used for the development of
coal? Because of the definition of “0il
industry” you will not be able to use
that monev for making synthetic
crude oil from coal.

Therefore, I would submit, these
are the lacunae. Accountability
should be the {est. In wveour entire

Board, the one man responsible, who-
soever he is, is the Chairman for what
vou are going toc do. That is not the
siructure of the Board. It is a typi-
«cal bureaucratic set-up. Do you think
you will be able to achieve wvour ob-
iect? You may or may not be. The
‘Board is a typical bureaucratic set-up.

SHRI JYOTIRMQY BOSU (Dia-
mond Harbour): Mr. Deputy-Speaker,
Sir. by imposing a cess or by forming
a Board, you cannot possibly Solve the
‘oil problem.

According to the latest survey. 100
million tonnes of oil reserve 'is only
‘in two States, Assam and Gujarat, ex-
«cluding the off-shore 0il that has been
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found. Out of 100 million tonnes,
your production is a meagre 7-1/2 mil-
lion tonnes. So, that gives an ac-
count of your ability. No explora-
tion, no estimate, for other areas has
been done.

I know, in one area of West Bengal,
in Bodra, a few oil wells were dug at
a considerable cost and. for unknown
reasons, it was suddently given up. I
can wel] realise that that must have
been done under pressure from the
lycoons, specially the foreign mono-
poly capitalists who are very much
against the growth of our oil indus-
iy,

Now, 63 per cent of the crude re-
quirements have to be ‘imported,
bringing complete bankruptcy to the
country. In 1974, the total import is
to the extent of 50 per cent of the
total import wvalue. The foodgrains
and oil importation will take away
the entire money that you may earn
by under-sale of your products. That
is the condition to which they have
brought this country.

You will be glad to hear that this
crisis has not touched 1he socialist
countries. In China, 100 million ton-
nes of oil products have been produc-
ed. Theyv are now exporting. The
hon, Minister might be knowing that.

In West Bengal and Kutch, the pos-
sibility of having off-shore drilling is
very promising. They are the best
areas, for that. But what they have
chosen to do is that they have given
it to the Yankees. What had the for-
mer Chairman of the O.N.G.C, said?
He has opposed the idea tooth and nail,
The O.N.G.C. could have easily done
it. Instead, they have given it to a
firm called Carlsberg Co. I am told.
it is nothing but a fraudulent finan-
cial company. It has nothing to do
with oil. Is it an oil Company? Can
vou vouchsafe for that? Is it not a
fact that it is one-man show? They
have not done any exploration at all.
They are pouring in black money for
concessions. They will re-sel] the
product at a premium. One Mr.
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Menon is the local agent. Does not
Mr. Borooah know that Mr. Menon is
the ESSO man? He knows it very
well. He was the Marketing Mana-
ger of the ESSO. He is a very afflu-
ent and rich man. The ESSQ drilled
15 wells in West Bengal. They eould
not find any oil because finding oil
there could have gone to their dis-
advantage.

The other Company, Reading and
Bates 15 also a bunch of crooks, In
Burma, whal did they do? They ra-
botaged all the o1l platforms. 1 am
sure, they will do the same in Kutch,
even the ESSO operates in Kutch
area. They under-invoiced the money
of jute exports to the United States.
Tapwiah of Maclean Company is the
main hero. Black money is flowing
like water. I regret to say that the
offiicials connected with the ESSO
take-over. very senior officials of the
rank of the Secretaries, almost about
that rank, are deeply involved in
this. There are serious charges of
coriuption. The offers have come
State-owneg Companies, from Japan,
France and Italy. They have becn
suppressed and ignored. We want to
know the reasons for the same.

The Agreement concluded means
only 1 million Dollars—it is a very
meagre amouni, But no oil has been
guaranteed. The only Euarantee 1s,
money to the tune of 1 million Dol-
lars. The ON.G.C. can easily make
that much of income with Rs. 100
crores ag they have. They could easi-
ly take up the matter.

What about the Malaviya Commit-
tes had oppoused the take-over? The
Arabs are demanding from the White-
men 50 to 80 per cent participation.
Here, we are very generous—Mr. Bo-
rooah has love for 1hose people—it
is only 10 per cent, If the foreigners
are given business, they will pay no
income.-tax. (Interruptions), What I
am gaying iz that the exploration in
two States has shown that we can
do upto 100 millon tonnes. We are

y a4 P
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doing at the moment only 7-1/2 mil-
lion tonnes. We have not yet sur-
veyed the other States, The two
rich off-shore areas have been given
to the foreigner.

The J. C. Bose Committee submit-
ted iis report years ago. I would like
to know from Mr. Borooah why this
was suppressed. They have revealed
certain things that it could easily give
66,000 tons of smokeless domestic fuel,
65.000 tons of char for blending for
production of coke, 120-125,000 tons
of motor fuel, 2000 tons of phenol and
40-45.000 tons of road tar. It could
be coal-based and the investment for
the whole thing was only Rs. 20 cro-
res. In spite of this, the Ministry un-
fortunately has not done anything. I
do not want to attack Mr. Borooah
because he has been very much under
the control of foreign oil monopolies.
Therefore, they will keep on crawling
all the time, will remalin in babyhood
and will never make a proper stari,
and the country’s economy will be
sabotaged.

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Mr. Depuly-Speaker,
Si1, this Bill has been brought with
the wdva of establishing a Boarg for
development of oil industry and for
the purpose of levying a duty of ex-
cise on crude oil and natural gas
But, generally, it is scen that the
Boardg are most ineffective. such as.
the Railway Board. the Electricity
Boards efc., which have most tailed
in discharging their functions,

The Boarq which is proposed in this
Bill should be effective and should
function properly, and the members
should not think that they are the
bosses; they should think that ihey
are public servants and should work
with zeal

It would have been better if the
terms of office and manner of filling
vacancies and other procedures as
well as thelr functions had been de-
fined and elaborated in this Bill s0
that we could diycuss it in -more de-
tails and could suggest soms mMOTe
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ideas. I am of the opinion that the
Board has been given very vast pow-
ers, However, it would be better if
the Chayrman of the Board is a De-
puty Minister, insteag of an ILA.S,
officer; that would help in the healthy
functioning of the Board.

I do not think that any useful pur-
pose would be served by giving the
Board such vast powers as constitut-
1ng ad hoc committees for exercising
the powers or discharging the duties
of the Board by persons who are not
members of the Board as mentioned
in Clause 4 of this Bill. These ad hoc
commuttees are not pecessary at all
and would be a sheer waste of pub-
lic money without any responsibility.

I am glad that the hon. Minister.
Shra Borooah, has agreed to appoint
one person to represent the labour
employed in the o1l industry, This is
also one of my amendments. I would
also request the hon. Minister to ap-
point one person representing the il
industry, which would indeed prove
very useful The Secretary to be ap-
pmnted to the Board should be a tech-
nical person, a qualified person, an
erpert in oil industry.

Regarding the appointment of con-
sultants by the Board, Indian consul-
tants should be appointed and no for-
eigners should be invited unless there
are special circumstances. You know,
Sir, our Indian consultants are creet-
1ing huge steel plants in the country.
Why can't the 011 Ministry find brains
in India?

Before rendering any assistance to
any o1l industrial concern or other
persons, the Board itself should do
the screening of all the applications
received, so that bogus concerns or
persong do not take undue advantage.
Anq it has happened in the distribu-
tion of steel quotas and in other in-
dustries. This selection of applica-
tions shoyld be done directly by the
Board and not by any ad hoc or any
other Committee,
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The chances of fraud would be less
if the Board would directly supervise
and scrutinise and take important de-
cisions, itself, where crores and crores
of public money are involved. The
Government should be very careful in
dealing with and investing money in
foreign oil producing countries, how-
ever friendly they may be to-day. No
plant should be supplied unless full
security is given by foreign oil pro-
ducing countries and all such agree-
ments with foreign countries must al-
ways have an escalation clause or
when any contract 95 entered into.
For example, in the wagon supply
contract with Yugoslavia, the Govern-
ment of India may have to lose Rs. 27
crores to-day because there is no es-
calation clause. So, we must learn
from our past experiences.

Regarding the prospects of any oil
industry or other person is concern-
ed, where it has been attached, the
property may be released in part, if
there is no risk, in certain extra-ordi-
nary circumstances, if it is not pos-
sible to release the whole property
and the party concerned may not be
put to any unnecessary harassment
and loss, further complicating the
matter and gpening the doors for fur-
ther Iitigation 1 have al-o given an
amendment in this respect.

Coming fo the penalties and punish-
ments to persons found guilty, under
Chapter V, ‘Miscellaneous’ of the Bill,
the Government should not take a
lenient view and the mgoroug imprison-
ment should be not less than one year
or two years and a fine of at least
Rs. 2000—5000, The penallies as well
as the imprisonment and fine imposed
should be the maximum under this
Bill, Otherwise, if the culpritg are
fined only a few hundred rupecs or ouly
a few months, they will not learn a
lesson. Why a culprit should not be
sternly dealt with, when caught?

With these words, I support this
Bill.

MR. DEPUTY-SPEAKER: Now, I see

a lady getting up. We have to comp-
lete the whole thing by 230 pm. If
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1 give the Minister 15 minutes, we
have then just 15 minutes left for
consideration.

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): I want only
two minutes,

MR DEPUTY-SPEAKER: If you
want only two minutes, you can have
them.

SHRIMATI T. LAKSHMIKAN-
THAMMA: I welcome this Bill. In
the statement of objects and reasons
it is said that thus Bill take us a step
turther towards achieving self-reliance
in petroleum.

I would like tp bring to the notice
of the Minister only one ur itwo things
about my own State and also the
south. Whenever o1l exploralion 18
taken up, it is mostly concentrated in
the northern region. In the south, in
my own Staie, the Godavari valley 18
very rich in o1l and that 1s what the
reports made and surveys conducted
by foreign experts say. Further, the
Soviet team has submitteq a report
that o1l 1s available in the Gndavan
valley. They have also given an exten-
sive picture as to where it is svailable
and alsp details have been worked
out, bui nothing has been done. Every-
time, even for sanctioning a g or
some drilling machinery they have
been hesitaling, all due to politics
either in the ONGC at that time or
wherever it is. Members have repre-
sented about this matter time and again
for several years to the Ministry. So,
whether it be a Board or ONGC,
justice should be done ty all the re-
gong of the country. Sometime ago,
there was a repor{ in the press that
in Masulipatnam, when people were
digging a well, flames erupted and it
continued for days together,

Nothing happened to it afterwards.
There wag so much of commotion that
ol i# found out. Purther exploration
was not dome, KYven without that
they just brushed it aside saying it

is not oll In Ellore and sone other
region also this oil is aoliable. The
Minister should kindly make it & point
to gee that this Board consists of peo~
ple from all over the country, espe-
clally some representation to south
also should be given and you should
do justice 1o southern regions also
about exploration of oil,

14 Bre.

SHRI D. K BOROOAH Chalrman
of ONGC is au Andhra.

SHRIMATI T. LAKSHMIKAN-
THAMMA: He is an Andhra. 1 am
very glad,

SHRI D. K. BOROOAH: He 1Is a

Khamma too.

SHRIMATI T. LAKSHMIKAN-
THAMMA: One difficulty is, once they
are there, they feel, :f they co .ny-
thing, what will the olh=rs feel. That
18 the thing and that sort of feelina
should not be there. We should make
way for equal, proportionate deve-
lnopment of all regions of the country.
Thank you.

MR DEPUTY-SPEAKER: Borvoah.
may I suggest that you take 15 mn-
utes aud then we will take up clause-
by-clause?

SHRI D. K. BOROOAH: Half an
hour..

ot TEA e o (ge)
IIAA WIRT , A W OE-TF Az
T TSy

MR. DEPUTY-SPEAKER: Afler
that clause-by-clause consideration 15
there,

The Minister of PETROLEUM AND

And I hope the hon. WMemhers who
made very wise and wuseful contri-
butions will not misunderstand me if
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Thig Bill is unusual in character.
1t deals with the oil industry ir all its
ramifications. Many hcen. Members
have raised very many important is-
sues relating to the Bill. They also
relate to the fundamental character
of development of the oil industry in
this country. So, therefore, they
need very special consideration.

In my brief

BHADRA 15,

explanatory speech I
why this fund
was necessary and why this develop-
ment was necessary. I also explained
that this relates not basically to explo-
ration but it only assists exploration
becuse for exploration we have se-
parate fund of Rs. 675 crores allotted
to the ONGC by the Plannng Commis-
sion. That amount has been allocated.
This relates to only additional assis-
tance that is necessary for that pur-
pose. In fact Malaviya Committee
suggested that oil exploration fund
should be Rs. 400 crores for 10 years.
We have got from the Planning Com-
mission, and the Goverament of India
has accepted thig Rs. 675 crores for
ONGC for 5 years. This amount is
in addition to the other amount for 5

years. That is to say, it will get an-
other Rs. 260 crores or sp and this
amount is in addition to what the

Government of India has already al-
located for ONGC.

Why is it so? When Maijaviya Com-
mittee went into the jueston, at that
time, the price of crude was only 2
dollars per barrel and the availability
of crude was¢ unrestricted. In fact, it
was a buyer’s market for oil In
1970 from 2 dollars a barrel oi cil, it
has come down to gne dollar and
twenty cents per barrel. Rebate was
also available then. When we are dis-
cussing the problem of increasing the
production, we should think about the
price of crude per barrel. To-day it is
more, more than 11 dollars per barrel of
crude oil. At the time when I joined
this Ministry, that is in the first year
of my joining this ministry, the total
bil] was only Rs. 200 crores. This year
it would be in the neighbourhood of
Rs. 1,200 crores. Therefore, it has be-
come doubly urgent that we do not sp-
end more on this, The Malaviyva Com-
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mittee, the hon. Memkters would have
seen, mentioned mostly about the off-
shore drill. But, they did not sug-
gest what shoulg be done. Whatever
they suggested, that was for on-shore
drilling. We could have got oil from
outside without a burden on the avail-
ability of foregn exchange. But, after
the price hike, there is a difficulty in
money availability. And the whole
characier of oil industry has under-
gone a change. We have to be seli-
reliant and for that, we have to pro-
duce as much oil as we could. That
is our wstrategy now. First thing is
that we have to expand our on-shore
drilling. Alsg we have tp expand
our cil-shore drilling. Not only that.
The utilisation of o0i] is alse ihere.
To-day we produce gas. We have
also to use that gas.

I shall give you two examples. We
know that in Assam oil fields we weie
producing about 3 nuiilion tonnes but
in Gujarat, we were producing abcul
4 mililion tonnes. Whatever we are
producing we should be able to utilise
it. The difficulty with wus is this,
Whether it is an end-product or if it
is crude oil, it has to be brought to
the rest of the country by pipelines.
At present the pipeiine capacity 1S
only 3 millon tonnes. For example,
if we want fo

utiiise the oil from
Barauni, we must have a pipeline.
This will mean we may have to

sperig Re. 22 to 23 crores. Therefore.
we have seen to it that whenever oil
is produced, utilisation of it
must. Therefore. we must have
money first. The delay has lo he cut
short wherever it occurs. Take {for
example Tripura. There we have 100
thousand cubic meters of gas per day.
That is enough fo produce 16 m.w.
of power. If you do nof utilise that
gas, that goes waste. In Assam, for
example, we bhave gas. We dg not
use the gas. We have {o put a stop
to this because to-day as crude oil.
in many counlr:s, gas is more valu-
able than crude oil. So, utilisaticn
of the product is a must. So, wherever
we strike oi] we have also t¢ tran-
sport it to the nearest refinery. We
have to expand the refinery if we have

is a



51 Qn. of Privilege SEPTEMBER 5, 1974 Qn. of Privilege 52

[weaw wgiea)
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F15 T wd § @A FaiTw w0 T 93
3 2 399 75 wfawa fesqaady g
g1 zEfAq " aE fassmc. L.
(eaaema) ...

SHRI K. P. UNNIKRISHNAN:
Sir, is it all relevant to the question

of privilege? Would you like it to
£o on record?

SHRI MADHU LIMAYE: She has
bracketed herself with the Railway
Minister.

SHRI JYOTIRMOY BOSU: What is
there to object to? She herself has
said it.

SHRI K. P. UNNIKRISHNAN:
The speech should be confined to the
privilege issue.

it oy fod @ 9 GT SEMA—
At A Fgr & 0. ... (mEws) .
afgu, w9 zE AT 9 AP AT fa
[ i qaTH WAl I HGA 1 GF 74T
FT A § q1 HF AL WA F FT7 X
T i IS BEC

wq wfwa astaEw fag #F
X H Ty AW ®  FQ
frat ¥ faq ‘sioe’ #9 793T
T waT ? oy Y O AT T A AT
TETHT L ... .. (5'3!5!'7-'{'
Tz i T4 q T, O WA Ao a‘ri'" 5

¥ q977 7AL Arfg | § A3 AT
(cgaera) .... & ma‘ng’rm
faage ¥gzg 1 F @M A g
HFLATEJITaAF iz .. ...
(zagama)

qeqey WEEY ¢ A7 (T | AT
fafasst & 9a 97 #IT 727 @ AT
FITE, T & ATATE 2 AT A
re § svde 7 VEE

st 7Y fomp ¢ 7en wEIEE, 4 97T
T %e mﬁm g 31 3raa fafaadr
g gwafat & wwd fawiwd § s
¥ F AE AR AT q4T TH g
¥ AR G ~T & 28 AT F 3a-
e Wghd ......

SHRI K. P. TUNNIKRISHNAN::
How is it relevant?

SHRI B. R. SHUKLA (Bahraich):
The only point before the House is-
whether the Privilege Motion tabled
by the hon. Member, Shri Piloo-
Mody, should be referred to the Pri--
vileges Committee or not. Under
the garb of discussion on that issue,.
he is bringing extraneous matters.

SHRI K. P. TUNNIKRISHNAN::
He should be  stopped Extraneous:
matters are being brought.

MR. SPEAKER: Mr. Limaye, if’
you bring in all these matters, it will
take the shape of a censure motion,.
and we cannot convert this imto a:
censure motion,

sitog faedy : F o Faw wd
formifeds am €1 waw Y i fira TG | e
RN, ATl AT Harw #ArE, !

durtvew fag F1 w17 IEAT AfAgeE
W ¥ fag =1 g Wi—alea s,
fasg arga@r.......
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cussed with him, He showed me the
equipments and told me that they
are domng well I also met the
American experts there. It 1, a nice
thing and 1t 1s a pleasure watching
our young men learming work very

quickly

Of coutse, the name itself 1s wrung
It should not be Sagar Samrat, The
days of Samrats are gone The poimnt
15, we are nopeful about this, ONGC
Chairman who 15 a very well known
scientist told me that certanly we
will be able to do much better than
we expect It may be that before
long, we will be able to succeed

Then, the question was 1amsed by
Mr. Madhu Limaye about refinery
1oss In this country, our refinery
joss 1> about 7 per cent which 1s
fairly hgh We muue enguiries on
our own [He raised thus question
We are aware ob the problem, When
Mi Madhu Limaye raised this gues-
uon in the House, 1t struck me that
i 15 a very important pomnt. We
discussed this pomnt with the Russian
kugineers We alsp discussed s
pomnt with the Soviet Deputy Prime
Minster, who 1s also an oil expert.

Sn, Mi Jyotnmoy Bosu raused
tue question of Intumen produt tion,
whether we can have distillatcs,
niddle distillates 01 more tuel ol
and all that This 1s a very umportant
problem Wg¢ have discussed ths
and we have asked the Russians to
send a team The team 1s comng on
the 0th September. This 1s a large
team consi ting of iop most people and
the team will be here for six weeks
They will go round the oil refineries
and give us a blue print, on the basis
of which, we will procued further in
the matter.

I am not an engineer at all. But,
1 know about this problem, having
been the Chairman of the first ol
refinery in this country, The prob-
lem is of production pattern. It we
have more middle distillates, then,
we have less fuel oll. If we have
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more furnace vil, if we want to have
more petrol, then agam, there is a
change in the pattera of production.

Now, as far as 01l 1s concerned, if
Mathura refinery use hydrocracker,
we can get 5] ver cent of nmiddle
distillates Hydrocracker 1s being used
extensively n  America and Soviet
Union Ordinanly, we get about 44
per cent of middle distillates, keroscme,
diesel and crude vl In regard to the
Mathura refinery, we have decided
that 1t will produce feedstock.

SHRI VASANT SATHE, It has
heen said that Mathura ielinery 1s <0
situated that the fumes there wall
tarmish tne Taj Mahul Have »ou
gone into this question?

SHRI D K BOROOAH We have
gone mto this question. But, if you
raise 1t now, I will not be able to
answer We have worked out that
we can have 57 per cent of Kerosene
and diesel, which will help common
people Around Mathura, there will
by four fertiliser factories, at Bhatinda,
Pamipat etc We hav: to provde fuel
otl to 1t If we reduce muddle dis-
tillates, fuel ol gets reduced. We
have to provide fuel oil, So, we carnot
use hydrocracker We have to utilise
catalytic agent, where production of
muddle distillates will be 57 per cent.
All these faclors have to be gune
mto The Russian team which 1s
comung here wall look nto it. They
will come here on 9th September

Su, another question was ramsed
by Mr Sngh. It 1s a very scientific
question about Ankleshwar. When
the wells dry up, then theie 15 a
system of what 1s called gecondary
recovery by injection of water and .n-
jection of gas There are varlous
methods There 18 also a method called
Reseive level engineering, how to kee
the flow of oil contimurg, even where
the o1l gets dimunushed by iitroducing
other e:ements In Ankleshwar as
regards secondary recovery, we are
trymng to desl with the problem of
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water cutting. It ig very specialised
kind of engineering. I suppose we
will be able to sort it out.

The other problem which he raised
of locating water cutting layers is
being locked into. We are awave of
it.

Then for off-shore drilling, we must
know what is in the sea-bed. For
that seismic surveys are necessary.
We do not have a seismic survey ship.
We used one from the Soviet Union.
The data have 1o be interpreted and
understood.  Therefore, our men
have to be {irained in it. The first
thing I did when I joined the Mimstry
was ito order a seismic survey ship.
It is coming in January or February
1975 and then wce will be able to have
a quick survey whicn we wil) eomplete
as early as possible.

Another thing. We are now dnll-
ing upto 200 metres. Now in America
and other countries they are drilling
upto 1800 ft, It is not only the

continental shelf but also the deep
waters are utilised for this. So we
have to be prepared for this. With

ihe passage of this Bill, we will be able
tu colilect enough and adequate resn-
urces becuuse this Bill provides also
facilities for traimng our pcople. We
can tramn people in different branches

This is a very scientific and sophisti-
cated technology about which we
have no knowledge or awareness

But ] am sure we can get these people
trained in different parts of the world
in different flelds of activity in the
oil industry. I am sure we will be
able to do much better than we have
done in the past.

SHRI VASANT SATHE: Your
money will be dissipated in so many
things instead of being concentrated
on ¢xploration.

SHRI D. K. BORQDAH: The ONGC
"hag already RBs. 675 crores for drill-
‘ing on-shore and off-shore. Thiy is

an additional sctivity which will be
needed urgently. Suppose we strike
oil. We have to have a pipeline
Where is the money with the ONGC
for this? That is the idea.

Then although il ig 'a bureaucralic
body 1n the sense that there will be
no public men, Minister or otherwise,
there would be two  others. One
would be an expert who i8 most
likely to be one of the petroleum
engineers of whom we have many. In
fact, I um almost tempted to mention
his name. It is a very well known
name in this country. Basically, it
is going to be a financial and dis-
burtement body, They will under-
stand and study problems and then
sort out what is to be given on the
basis of priority. But they are not
entirely independent. Any time Gov-
¢rnment want, they can issue dirce-
tives. Under cl. 22, the Board shall
carry out such directions as may be
issucd to it from time to time by the
Contral Government for the efficient
admimstration of this Act. It is not
as 1f they have all authority and can
be qguestioned only once a year by the
Auditor Gencral. We can also do so
and we can keep a close watech on
their activities.

1 am thankful to hon members ‘or
patiently listening to me. I would
have liked to reply to some more
points raised by hon. Members. Shn
Bosu said something about Carlsbirg

and Reading and Bates 1. have o'
the full records here. I can place
them 2l his disposal. These e

companies which are working In thait
same Lne. Naromis 1s working mn
the main group. Carlsburg is work-
ing in Indonesia. Reading and Bates
are working in Burma. He gaid they

their own pro-
perty; it was not public property.
When they drill, they will bring their
own drill If they lose any Dro-

not
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persons; hon. Members want to see
them I ghall be too glad to place
them before them. Ths Petroleum
Industry Weekly which is one of the
most authoritative organisation of
oil industry says that our terms were
better than the terms offered to other
countries. I hope that the hon.
Members will be good enough to
give their support and that any mis-
givings there mught have been about
this Bill would have disappeared by
now.

MR. DEPUTY-SPEAKER- The
first thing that we must record is our
failure in regard to this particular
itemn to keep to the time Limit. Now
it 1s 226 We are yet to take up
clause-by-clause consideration. Now
Jet us do our best. We have been
trving our best In spite of that we
did not succeed 1 shall now put the
amendments of Shri Chandrappan
and Shri Shyamnandan Mishra to
the motion for consideration to the
vote of the House.

Amendments Nos. 54 and 55 were
put and negatived.

MR DEPUTY-SPEAKER-
guestion is*

“That the Bill to provide for the
establishmeni of a Board for the
developmeni of oil mndustry and
for that purpose to levy a duty of
excise on crude o1l and natural
gas and for matters connected
therewith, be taken into considera-
tion”

The

The motion was adopted.

MR DEPUTY-SPEAKER: Now
we take up clause 2, Are any amend-
ments moved?

Clause 2—(Definttions)

SHRI RAMAVATAR SHASTRI: I
am moving my amendments to clause
2

I beg to move:

Page 2, line 22—

for “mineral” substitute “crude”
(31)

Ol Industry
(Develop.) Bill
Page 2, line 22,—

omit “refining, processing” (32)
Page 2, line 23—

for “mineral” substitute “crude”
(33)
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MR DEPUTY-SPEAKER® I shall
now put these amendments to the
vote of the House

Amendments Nos. 31, 32 and 33
were put and negnfived.

MR. DEPUTY-SPEAKER-
question 1s:

“Thédt clause 2 stand part of the
BilL"”

The motion was adopted.
Clause 2 was added to the Bill.

The

Clause 3.—(Establishment and Cons-
titution of the Board)

MR. DEPUTY-SPEAKER:
we take up clause 3.

Now

SARDAR SWARAN SINGH SOKHI:
I move my smendment No, 2. I beg
to move:
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Page 3, line 25,—
add at the end—

“and one member elected from
among the recognised Labour
Unions of the oil industry” (2)

SHRI RAMAVATAR SHASTRI: I
move amendments Nos. 28 and 29 I
beg to move:

Page 3, line 18,—

for “five” substitute “‘three” (28)

Page 3,—

for lines 27 and 28, substitute—
“(4) The Board shall elect one
of the members referred

to in clause (a) of sub-

section (3) as the Chair-
man of the Board” (29)

SHRI B. V. NAIK (Kanara): I
move my amendment No 42

Page 3, line 27 and 28—
omit “one of the members 1e-

ferred to m clause (a) of sub-
seclion (3) as™ (42)
SHRI M. C. DAGA (Pali): I am

moving amendment Nos. 43, 44, 54

and 46,

Page 3, line 28,—

for “(a)” substitute “(d)” (43)
Page 3, line 34—

for “constitute Standing Com-
mittees or ad hoc Committees”
substitute—"delegate to the Chair-
man of the Board authority” (44)
Page 3, line 36,—

Jor “them” substitute “him”
(45)

Page 3,—
omit lines 37 and 38. (46)

SHRI D. K. BOROOAH: I am
moving my amendment No. 86.
I beg to move:

. = am

Bill
Page 8,—

for lines 23 to 25, substitute—

“(d) two members of whom one
shall be appointed by the Central
Government from amongst persons
who, in the opinion of that Go-
vernment, have special knowledge
or experience of oil industry and
the other shall be appointed by
that Government to represent lab-
our employed in the ol industry;”
(66)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr Chairman,
Sir, I oppose the Resolution. Con-
gress party had a brute majority in
Gujarat Assembly. But due to
factional fight in the ruling party for
power they never had any time to
look nto the problems of the wor-
kers, peasants and the people 1n
general Gujarat people 10se umied-
ly like one man and orzanised a his-
toric movement against food, price
rise, uncmploymcnt and agawst
Iimitless corruption of the ruling
congress parly and for the dissolu-
tion of the Assembly and for demo-
cratic Government Gujarat fight 1s
a product of limitless Congress fac-
tional quarrels, The events in Guja-
rat have many lessons for our coun-
iry, for the ruling elile, and for the
funectioning of our parly system
When the people as a whole aie
unitedly behind a particular demand
it is difficult for the administration
to resist it on the ground that it can-
not be made to act under the public
pressure or coercion,

off TWEET mED FIETT
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“Not more than 5 members to be

appointed by the Central Govem'-
ment to represent the Corporations”.
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SHRI M ¢ DAGA (Pal1)
<lause provides that:

“The Central Government ghall
appoint one of the members referred

The
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to in clause (a) of sub-section (3)
as the Chairman”.

But T want that instead of “(a)” it
should be “(d)" because the persons
mentioned 1n (d) are experis who
have special knowledge and ewper-
ence of the ol industry and I want
that one of them should be appointed
as the Chairman That 1s what the
report of the Ma'aviva Commiitee
also says

Then why do you have a sub-com-
miitee when there 1s already a board”
It you have to entrust inv work,
enirust 1t to the Chairman of the
Board That 1s what I have <ought
to provide by my amendment No 44

SARDAR SWARAN SINGH SOKHI
I have given an amendment for labour
to be represented on the board This
principle has been accepted by the
Mumster and he has moved amend-
ment No 66 to this effect I am
thankful 1o him

SHRI D K BOROOAH Sp frr as
Mr Shasir’'s amendment that the
Chairman should be elected instead of
appointed 1s concerned I submit that
it 18 a very 1mportant matter They
will be handing Government monev
There 1s nothing democratic involved
m 1t They are not elected represen-
tatives of the people They are ap-
pointed by us Alongside with their
appointment, we appoint the Chair-
man also He has to be selected
carefully 1t 1s not a purely techrical
body It 1s a financial body also A
person could be an adminstrator, he
could also be a technologist That
will depend upon his suitability, taking
into account all the aspects of a per-
song career as well as hig qualities
Therefore, I would like 1l to be left
in that form

I want to accept Mr B V Nak's
amendment No 42 I would request
the hon Members 10 withdray their
amendments except Mr Naik's amend-
ment which I accept,
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MR. DEPUTY-SPEAKER: Now, I
first put Amendment No. 42 moved by
Shri B, V, Nailk to the vote of the
House.

The question is:
Page 3, lines 27 and 28,—

omit ‘one of the members re-
ferred to in clause (a) of sub-
section (3) as” (42)

The motion wag adopted.

MR. DEPUTY-SPEAKER: 1 see
another amendment No. 66 in the
name of the Minister. I put that to
the House.

The question is:
Page 3,—

for lines 23 to 25, substitute—

“(d) two members of whom
one shall be appointed by the
Central Government from am-
ongst persons who, in the opinion
of that Governmeni, have
special knowledge or experience
of ol industry and the other
shall be appointed by that Cov-
ernment to represent labour em-
ployed in the oil indusliry.”(66)

The motion wag adopted.

MR, DEPUTY-SPEAKER: I shall
now put the Amendments moved by
Shri Swaran Singh Sokhi, Shri Ram
Avtar Shastri and Shri M. C. Daga to
Clause 3 to the vote of the House,

Amendrments Nos, 2, 28, 290 and 43 to
46 were put and negatived.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 3, as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 3, as amended, was added to
the Bill,

Clause 4 was added to the Bill

MR, DEPUTY-SPEAKER: There Is
an amendment in the name of Sardar
Swaran Singh Sokhii, He is not
moving it

The question is:

“That Clause 5 stand part pf the
Bill”

The motion was adopted,

Clause 5 was added to the Bill.

Clause 6—(Functions of the Board.)

SHRI RAM AVTAR SHASTRI: I
beg to move:

Page 4, line 41,—

for “twenty-five years”
tute—

‘substi~

“twenty years”. (30)
Page 5, line 39—

for “mineral” substitute
(34)

u’cmdeu

Page 5—
omit lines 43 and 44, (35)
Page 6, lines 5 and 6,—

omit “and such gther measures as
may be preseribed” (36)

MR. DEPUTY-SPEAKER: Mr.
Chandrappan's Amendments are the
same as those of Mr. Ram Avtar
Shasri

Now, I put the Amendments moved
by Shri Ram Avtar Shastri to the
vote of the House,

Amendments Nos, 30, 34, 35 and 36
were put and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“Phat Clause 6 stand part of the
Bill"

The motion was adopted.
Clause 8 was addeg to the Bik.
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MR. DEPUTY-SPEAKER: There
are gome Amendments to Clauses 7,
8 and 8. They are not moved There
is no amendment to Clauses 10 to 14.

The question 1<

“That Clauses 7 8, 9 and 10 o
14 gtand pary{ ¢ the Bul®

The motion wae< edooted

Clauses 7. 8, 9 and 10 to
added to the Bill,

MR DEPUTY-SPEAKER. Clause 15,
There 153 an Amendment in the name
of Shri Raja Kulkarni He 1s not here

The question 1s

“Clause 15 stand part of the Bull’
The motion was adopted
Clause 15 was added to the Bl '

14  were

Clause 16—(Crediting of proceeds of
duty to Consolidated Fund of
India).

SHRI M C DAGA 1 beg to move
Page 11, line 15 —

after “Board’ insert—
“such sums of money” (51)
Page 11, hine 16 —
omat “such sums of monay as 1t

may think fit for being utilis-
ed exclusively” (52)
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In Clause 186, it 18 gaid-

“..... and the Central Govern-
ment may, if Parliament by appro-
priation made by law in this be-
hal, g0 provides, pay to the Board
irom time to time, from out of
such proceeds, after deducting the
expenses of collection, such sums
of money as it may think fit ..”

Why do you have these words ‘as
it may think fit’?

2028 L3
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SHRI D K. BOROOAH:
minor amount.

Itis a

SHRI M. C DAGA: Why do you
say ‘as it may think At'? That
mcans, they can deduct more.

SHRI D K BOROOAH. That is
the usual phrase.
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MR DEPUTY.SPEAKER: I now
pit the Amendments moved by Shri
M C Daga to the vote of the House,

Amendments Nos 51 and 32 were
put and negatiwed.

MR DEPUTY-SPEAKER: The
question 1s:

“That Clause 16 stand part of
the Bill”

The motion was adopied.
Clause 18 was added to the Bill.

Clause 17— (Grants and Loans by the
Central Government.)

SHRI M C DAGA: 1 beg to
move:

Page 11, line 20,—

for “the Central Government”

substitute—"it” (53)
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{Shri M. C. Dagal
Here you have said:

“The Central Government may
also, after due appropriation made
by Parliament by law in this be-
half, pay to the Board by way of
grants or loans such sums of money
as the Central Government may
consider necessary.”

‘Why don't you say, °...as it may
consider necessary'?

The words ‘Central Government’
may be substituted by ‘it".

SHRI D. K. BOROOAH: It arises
out of the demand of the House and
also the responsibility of the Minis-
try which must not be scuttled, If
any big amounts are given, the Go-
vernment should be con,ulted, This
is only to vindicate the feelings here
as well as in the administration. The
responsibility of the Government
should not be altogether scuttled.
They have got the autonomy, but tnat
must be under the close supervision
of the Government.

MR. DEPUTY-SPEAKER: I now
put the Amendment moved by Mr.
M. C. Daga to Clause 17 to the vote
of the House.

No. 53 was put and
negatived.

Amendment

MR. DEPUTY-SPEAKER: The
gquestion is:

“That Clause 17
the Bill”

The motion was adopted.
Clause 17 was added to the Bill.

Clauses 18 to 22 were added to the
Bill,

Clause 23— (Penalties)

SHRI RAMAVATAR SHASTRI
{Patna): I beg to move:

Page 13, line 1,—
for “six months” substitute “one

sitand part of

year” (37) v
Page 13, line 2,—
for “one thousand rupees” sub-
stitutew—
“five thousand rupees”. (38)
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SHRI D. K. BOROOAH: I have
no objection to this at all, In fact,
1 feel that we should have an ex-
emplary punishment for those who
indulge in these nefarious activities.

If the House i agreeable, I will cer-
tainly like to accept the amendments.

SHRI VASANT SATHE: We will
agree to that.

MR. DEPUTY-SPEAKER: Now,
the question is:

Page 13, line 1,—

for “six months” substitute “one
year” (37)
The amendment was adopted.



